
REFERENCE  BY THE HON'BLE  SHRI  P. D. DESAI, CHIEF JUSTICE,
HIGH COURT, BOMBAY, TO THE LATE  SHRI  JUSTICE  G. A. 
PAUNIKAR, FORMER  JUDGE  OF THE BOMBAY  HIGH COURT, ON 
TUESDAY, THE 5TH FEBRUARY  1991, AT 11 A.M.

Mr.  Ad v o c a t e  Ge n e r a l ,  Mr.  Go v e r n m e n t  Pl e a d e r ,  Mr.  Pr e s i d e n t  

of  the  Bom b a y  Ba r  As s o c i a t i o n ,  Mr.  Pr e s i d e n t  of  the  W e s t e r n  Ind i a  

Ad v o c a t e s '  As s o c i a t i o n ,  Mr.  Dam o d a r  on  be h a l f  of  the  Bom b a y  In c o r p o r a t e d  

Law  So c i e t y  an d  Me m b e r s  of  the  Ba r  : 

W i t h i n  les s  tha n  a  mo n t h  we  ha v e  as s e m b l e d  ag a i n  to  mo u r n  

the  de a t h  of  a  fo rm e r  Ju d g e  of  th i s  Co u r t ,  Ju s t i c e  Ga n a p a t i  Atm a r a m j i  

Pa u n i k a r ,  wh o  ex p i r e d  on  30 th Ja n u a r y  199 1 .

Ju s t i c e  Pa u n i k a r  wa s  bo r n  on  1 st Ju l y  192 4 .  Af t e r  ob t a i n i n g  the  

Ma s t e r ' s  de g r e e  in  Po l i t i c a l  Sc i e n c e  fro m  the  Na g p u r  Un i v e r s i t y ,  he  in i t i a l l y  

ch o s e  tea c h i n g  as  hi s  vo c a t i o n  in  lif e.  He  se c u r e d  ap p o i n t m e n t  as  Le c t u r e r  

in  Po l i t i c a l  Sc i e n c e  in  the  Hi s l o p  Co l l e g e ,  Na g p u r ,  in  194 9  an d  wo r k e d  as  

su c h  til l  195 1 .  Du r i n g  th i s  pe r i o d  he  stu d i e d  law  an d  ob t a i n e d  LL. B.  de g r e e  

fro m  the  Na g p u r  Un i v e r s i t y .  Hi s  ca r e e r  too k  a  tu r n  wh e n  he  en r o l l e d  as  an  

Ad v o c a t e  on  1 1 th Fe b r u a r y  195 8 .  he  st a r t e d  pr a c t i c e  at  Na g p u r  an d  wa s  

ap p o i n t e d  as  As s i s t a n t  Go v e r n m e n t  Pl e a d e r  fo r  the  Na g p u r  Be n c h  of  th i s  

Co u r t  in  197 6 .  W h i l e  at  the  Ba r  he  wa s  el e c t e d  as  the  Vi c e- Pr e s i d e n t  of  the  

Hi g h  Co u r t  Ba r  As s o c i a t i o n ,  Na g p u r .  He  wa s  the  leg a l  ad v i s e r  to  va r i o u s  

As s o c i a t i o n s ,  su c h  as,  the  Na g p u r  Vi n k a r  Sa h a k a r i  Su t  Gi r n i ,  Ya r n  

Me r c h a n t s '  As s o c i a t i o n ,  Na g p u r ,  Ma h a r a s h t r a  St a t e  Ha n d l o o m s  



Co r p o r a t i o n s  an d  va r i o u s  ot h e r  ins t i t u t i o n s  an d  bo d i e s .

He  wa s  ap p o i n t e d  pe r m a n e n t  Ju d g e  on  7 th Ju l y  198 3 .  It  mu s t  

ha v e  be e n  a  ma t t e r  of  gr e a t  pr i d e  an d  sa t i s f a c t i o n  no t  on l y  fo r  him  bu t  al s o  

fo r  hi s  fam i l y  an d  fri e n d s  sin c e  he  ros e  to  oc c u p y  th i s  hi g h  po s i t i o n s  ha v i n g  

ma d e  a  mo d e s t  be g i n n i n g  as  a  me m b e r  of  the  we a v e r s '  com m u n i t y .

O n  be h a l f  of  my  co l l e a g u e s  an d  my s e l f  I  of f e r  si n c e r e  

co n d o l e n c e s  to  the  be r e a v e d  fam i l y  fo r  wh o m  the  los s  is  irr e p a r a b l e .

Ma y  hi s  sou l  re s t  in  pe a c e .



5-2-199 1

SPEECH  BY  MR. A. S. BOBADE, ADVOCATE  GENERAL

My  Lo r d  the  Ch i e f  Ju s t i c e  an d  Mr.  Ju s t i c e  Dh a n u k a ,

Ho n o u r a b l e  Mr.  Ju s t i c e  G.  A.  Pa u n i k a r  ha s  su d d e n l y  le f t  us.  

Af t e r  a  da y ' s  ha r d  wo r k  at  the  Na g p u r  Un i v e r s i t y ,  he  su d d e n l y  go t  a  ma s s i v e  

he a r t  at t a c k  an d  he  su c c u m b e d  be f o r e  an y  su c c o u r  co u l d  be  gi v e n  to  him.  

He  ha d  no t  kn o w n  ill n e s s  be f o r e  so  raz o r  th i n  is  the  di v i d i n g  lin e  be t w e e n  

lif e  an d  de a t h .

Ho n o u r a b l e  Mr.  Ju s t i c e  Pa u n i k a r ,  My  Lo r d ,  wa s  a  br i l l i a n t  

stu d e n t  an d  wo r k e d  fo r  law  wi t h  an  un u s u a l  do g g e d n e s s  af t e r  do i n g  hi s  st i n t  

as  a  Pr o f e s s o r  in  Po l i t i c a l  Sc i e n c e  in  Hi s l o p  Co l l e g e ,  Na g p u r .  He  wa s  an  

ab l e  Ad v o c a t e  an d  I  rem e m b e r  he  wa s  so  ov e r w o r k e d  tha t  hi s  cl e r k  

no r m a l l y  ca r r i e d  two  or  th r e e  di a r i e s  to  no t e  the  num b e r o u s  ca s e s  in  wh i c h  

he  wa s  du e  to  ap p e a r .

W h e n  he  sh i f t e d  to  Hi g h  Co u r t  an d  lat e r  be c a m e  a  Go v e r n m e n t  

Pl e a d e r ,  hi s  ve r s a t i l i t y  in  law  gl o w e r e d .  He  wa s  at  hom e  in  ev e r y  bra n c h  of  

law.  Hi s  in t e g r i t y  an d  ac u m e n  we r e  im p e c c a b l e .  He  sh o u l d  ha v e  ad o r n e d  

the  Be n c h  mu c h  ea r l i e r ;  no t  me r i t  bu t  ap p o i n t m e n t  el u d e d  him  for  a  lon g  

tim e.

My  Lo r d ,  an y  de a t h  is  sa d  bu t  in  the  de a t h  of  Ho n ' b l e  Mr.  Ju s t i c e  

Pa u n i k a r  we  ha v e  los t  a  go o d  ma n  an d  ab l e  Jud g e .  He  fac e d  gre a t  od d  

com i n g  as  he  di d  from  we a v e r  com m u n i t y .  He  wa s  ex t r e m e l y  po p u l a r  an d  



wa s  on e  of  the  lea d e r s  of  so c i e t y  in  Vi d a r b h a .  He  wa s ,  af t e r  re t i r e m e n t ,  Vi c e  

Ch a n c e l l o r  of  the  Na g p u r  Un i v e r s i t y  fo r  a  sh o r t  tim e.

Su c h  wa s  Ho n o u r a b l e  Mr.  Ju s t i c e  Pa u n i k a r  wh o m  we  wi l l  mi s s  

fo r  a  lon g  tim e.  Ma y  hi s  so u l  re s t  is  pe a c e .



5-2-1991

SPEECH  BY  MR  S.  G.   PAGE,  GOVERNMENT  PLEADER,  A.S.  HIGH 

COURT  , BOMBAY.

My  Lo r d s ,  to  som e  ea r l y ,  to  som e  lat e ,  bu t  to  al l  ine v i t a b l y  mu s t  

com e  tha t  sum m o n s ,  the  sum m o n s  wh i c h  ca n n o t  be  de f i e d ,  the  sum m o n s  

wh i c h  mu s t  be  ob e y e d ,  the  sum m o n s  fro m  the  Co u r t  of  the  G r e a t  Jud g e  of  

al l  of  us.  To  Mr.  Ju s t i c e  G.  A.  Pa u n i k a r  tha t  sum m o n s  cam e  on  the  30 th da y  

of  Ja n u a r y  an d  we  ha v e  ga t h e r e d  he r e  th i s  mo r n i n g  to  re n d e r  ou r  hom a g e  

to  hi s  me m o r y  an d  to  pa y  ou r  tri b u t e s .  

My  Lo r d s ,  La t e  Ju s t i c e  Pa u n i k a r  af t e r  ob t a i n i n g  hi s  Ma s t e r s  

De g r e e  in  Po l i t i c a l  Sc i e n c e  joi n e d  as  a  Le c t u r e r  in  Hi s l o p  Co l l e g e ,  Na g p u r .  

He  the n  di d  hi s  LL.B.  Fr o m  the  Na g p u r  Un i v e r s i t y  an d  en r o l l e d  him s e l f  on  

1 1 th Fe b r u a r y  195 8 .  He  ha d  to  st r u g g l e  ha r d  in  hi s  ea r l y  li f e.  Ho w e v e r ,  in  the  

pro f e s s i o n  he  ea r n e d  bo t h  nam e  an d  fam e .  He  wa s  Le g a l  Ad v i s e r  of  va r i o u s  

as s o c i a t i o n s .  He  ha d  gr e a t  ca p a c i t y  fo r  su s t a i n e d  wo r k .  He  wa s  sh r e w d ,  

fo r t h r i g h t ,  co u r t e o u s  an d  co n s i d e r a t e .

My  Lo r d s ,  la t e  Ju s t i c e  Pa u n i k a r  wa s  pe r s u a d e d  to  ac c e p t  se a t  

on  the  Be n c h  of  the  Hi g h  Co u r t  of   Bom b a y  af t e r  com p l e t i o n  of  ab o u t  

twe n t y- fiv e  ye a r s  of  pra c t i c e  at  the  Ba r  an d  at  a  gr e a t  pe r s o n a l  sa c r i f i c e ,  Hi s  

Lo r d s h i p  re s p o n d e d  to  the  req u e s t .  On  7 th Ju l y ,  198 3 ,  la t e  Ju s t i c e  Pa u n i k a r  

too k  the  oa t h  of  of f i c e  of  the  Ju d g e  of  th i s  Ho n ' b l e  Hi g h  Co u r t .   Th e  jud i c i a l  

ca r e e r  of  la t e  Ju s t i c e  Pa u n i k a r  is  ma r k e d  by  ind e p e n d e n c e  of  tho u g h t  an d  



alm o s t  in f i n i t e  ca p a c i t y  fo r  tak i n g  pa i n s .  La t e  Ju s t i c e  Pa u n i k a r  ha d  a  kn a c k  

of  un d e r s t a n d i n g  po i n t s  of  Law  an d  fac t s  sw i f t l y  an d  of  st a t i n g  the m  sim p l y .

My  Lo r d s ,  la t e  Ju s t i c e  Pa u n i k a r  wi l l  be  rem e m b e r e d  fo r  hi s  

qu a l i t i e s  of  ind e p e n d e n c e  an d  fo r t h r i g h t n e s s  in  co n d u c t i n g  an  En q u i r y  of  

Com m i s s i o n  in  the  al l e g e d  ill e g a l i t i e s  in  ca s e s  of  de- res e r v a t i o n  of  pl o t  of  

lan d s  in  Ci t y  of  Sa n g l i .

M y  Lo r d s ,  la t e  Ju s t i c e  Pa u n i k a r  ha s  the  di s t i n c t i o n  of  be i n g  the  

fir s t  pe r s o n  to  be  ap p o i n t e d  as  a  Ju d g e  of  the  Hi g h  Co u r t  from  the  W e a v e r s '  

com m u n i t y .    Hi s    Lo r d s h i p   su c c e s s f u l l y    pr o v e d    the    wo r d s    of  

Ma h a r a t h i  Ka r n a  :-

I  joi n  Yo u r  Lo r d s h i p s ,  the  Ad v o c a t e  Ge n e r a l  an d  my  ot h e r  

bro t h e r s  at  the  Ba r  in  pa y i n g  hum b l e  tr i b u t e s  to  la t e  Ju s t i c e  Pa u n i k a r ,  wi t h  

the s e  wo r d s  :-

Li f e ' s  ra c e  we l l  ru n ,

L i f e ' s  wo r k  we l l  do n e ,

L i f e ' s  vi c t o r y  wo n ,

No w  com m e t h  re s t.

M a y  the  de p a r t e d  so u l  re s t  in  et e r n a l  pe a c e .



5-2-1991

SPEECH  BY  MR.  I.  M.  CHAGLA,  PRESIDENT,  BOMBAY  BAR  
ASSOCIATION  :

My  Lo r d  the  Ch i e f  Ju s t i c e  &  my  Lo r d  Mr.  Ju s t i c e  Dh a n u k a ,

W e  at  the  Bom b a y  ba r  we r e  no t  pr i v i l e g e d  to  kn o w  the  lat e  Mr.  

Ju s t i c e  Pa u n i k a r  ve r y  we l l .  He  ha i l e d  from  Na g p u r  an d  I  be l i e v e ,  wi t h  the  

ex c e p t i o n  on  on e  br i e f  se s s i o n ,  sa t  on  the  Na g p u r  Be n c h .  Bu t  fr i e n d s  fro m  

Na g p u r  al l  sp e a k  of  him  as  an  up r i g h t ,  co u r t e o u s  an d  co n s c i e n t i o u s  Ju d g e  

an d  on e  wh o  ga v e  sa t i s f a c t i o n  to  on e  an d  al l.

It  wa s  the s e  ve r y  qu a l i t i e s  tha t  ma d e  him  the  na t u r a l  ch o i c e  fo r  

an  inq u i r y  in t o  wh a t  wa s  com m o n l y  re f e r r e d  to  as  the  Sa n g l i  La n d  Sc a n d a l  –  

a  ma t t e r  of  the  utm o s t  de l i c a c y  as  it  inv o l v e d  the  fri e n d s  an d  re l a t i v e s  of  

pe r s o n s  in  hi g h  pl a c e s .  Th e r e  we r e   tru c k- loa d s  of  do c u m e n t s  tha t  we r e  

tra n s p o r t e d  to  Na g p u r .  Ju s t i c e  Pa u n i k a r  si f t e d  th r o u g h  ev e r y  on e  of  them  

wi t h  the  gre a t e s t  di l i g e n c e  an d  af t e r  a  th r o u g h  inq u i r y  su b m i t t e d  an  

ex h a u s t i v e  re p o r t  to  the  Go v e r n m e n t .

Ju s t i c e  Pa u n i k a r  wa s  bu s y  to  the  en d.  Hi s  pa r a m o u n t  in t e r e s t  

wa s  the  Na g p u r  Un i v e r s i t y  of  wh i c h  he  ha d  be e n  som e t i m e  the  Ac t i n g  Vi c e-

Ch a n c e l l o r .  He  wa s  the  Go v e r n o r ' s  nom i n e e  on  the  Ex e c u t i v e  Com m i t t e e  

an d  wa s  co n c e r n e d  wi t h  va r i o u s  en q u i r i e s  in  the  Un i v e r s i t y  an d  ot h e r  

ed u c a t i o n a l  ins t i t u t i o n s .



De s p i t e  th i s  el e v a t i o n  to  hi g h  of f i c e ,  Ju s t i c e  Pa u n i k a r  ne v e r  

fo r g o t  hi s  hum b l e  be g i n n i n g s  to  wh i c h  my  Lo r d  the  Ch i e f  Ju s t i c e  ha s  

re f e r r e d .  To  the  en d  he  at t e m p t e d  to  re d r e s s  an d,  ve r y  of t e n  , su c c e e d e d  in  

red r e s s i n g  the  gr i e v a n c e s  of  the  we a v e r s '  com m u n i t y  to  wh i c h  he  be l o n g e d .

O n  be h a l f  of  the  Bom b a y  Ba r  As s o c i a t i o n  I  joi n  my  Lo r d  an d  my  

co l l e a g u e s  in  of f e r i n g  ou r  ve r y  si n c e r e  co n d o l e n c e s  to  the  me m b e r s  of  the  

be r e a v e d  fam i l y .



5-2-1991

SPEECH  BY  MR. M. V. PARANJAPE, PRESIDENT,
WESTERN  INDIA ADVOCATES'  ASSOCIATION .

My   Lo r d  the  Ch i e f  Ju s t i c e  an d  My  Lo r d  Ju s t i c e  Dh a n u k a  :

I  on  be h a l f  of  Ad v o c a t e s '  As s o c i a t i o n  of  W e s t e r n  Ind i a  fu l l y  

as s o c i a t e  wi t h  the  se n t i m e n t s  ex p r e s s e d  he r e .  Mr.  Ju s t i c e  Pa u n i k a r ,  I  th i n k ,  

ha d  few  term s  of  si t t i n g s  in  Bom b a y .  Un f o r t u n a t e l y  I  di d  no t  ha v e  an y  

oc c a s i o n  to  ap p e a r  be f o r e  him.  Bu t  my  co l l e a g u e s  at  the  Ba r  to l d  me  tha t  he  

wa s  ve r y  co u r t e o u s  an d  a  Ju d g e  wh o  lis t e n e d  to  the  ad v o c a t e s  pa t i e n t l y .  He  

wa s  al s o  re p u t e d  to  be  ve r y  qu i c k  in  un d e r s t a n d i n g  the  int r i c a c i e s  of  su b j e c t  

ma t t e r s  inv o l v e d  be f o r e  him.  Hi s  kno w l e d g e  of  po l i t i c a l  sc i e n c e  cam e  to  hi s  

as s i s t a n c e  in  de l i v e r i n g  jud g m e n t s  in  com p l i c a t e d  so c i a l  ma t t e r s .  He  

en j o y e d  a  ve r y  go o d  re p u t a t i o n  in  Bom b a y  ev e n  tho u g h  he  wa s  fo r  a  ve r y  

sh o r t  du r a t i o n  si t t i n g  in  Bom b a y .  Bom b a y  Ba r  is  ve r y  gra t e f u l  to  him  for  

de l i v e r i n g  jud g m e n t s  wh i c h  sa t i s f i e d  al l  the  pa r t i e s  inv o l v e d  in  the  ma t t e r s .  

My  Lo r d ,  Mr.  Ju s t i c e  Pa u n i k a r  cam e  from  a  ve r y  hum b l e  fam i l y  of  we a v e r s  

an d  in  th i s  co u n t r y  it  ha s  be e n  the  pr i v i l e g e  of  oc c u p y i n g  the  hi g h e s t  

po s i t i o n s  on l y  by  up p e r  cl a s s e s  of  the  so c i e t y  an d,  the r e f o r e ,  it  is  ve r y  

sig n i f i c a n t  tha t  a  ma n  com i n g  fro m  we a v e r s '  com m u n i t y  the  on l y  pe r s o n  so  

fa r  oc c u p y i n g  the  hi g h e s t  po s i t i o n  Ju s t i c e  Pa u n i k a r  pr o v e d  him s e l f  eq u a l  to  

the  tas k ,  no t  on l y  eq u a l  to  the  ta s k  bu t  mu c h  su p e r i o r  to  the  ma n y  wh o  cl a i m  

to  be  be l o n g i n g  to  hi g h e s t  cl a s s .  My  Lo r d  I fu l l y  as s o c i a t e  wi t h  wh a t  ha s  



be e n  sa i d  he r e  by  Yo u r  Lo r d s h i p  as  we l l  as  my  co l l e a g u e s  at  the  Ba r  an d  I  

pa y  hum b l e  re s p e c t s  on  be h a l f  of  the  As s o c i a t i o n  to  the  de p a r t e d  so u l  an d  

of f e r  ou r  con d o l e n c e s  to  the  be r e a v e d  fam i l y .



5-2-1991

SPEECH  BY  MR.  D.  D.  DAMODAR  ON  BEHALF  OF  THE  BOMBAY  
INCORPORATED  LAW SOCIETY.

My  Lo r d s ,  Ad v o c a t e  Ge n e r a l  an d  my  co l l e a g u e s  at  the  Ba r  :
I  as s o c i a t e  my s e l f  an d  on  be h a l f  of  the  Bom b a y  In c o r p o r a t e d  

Law  So c i e t y  wi t h  the  se n t i m e n t s  ex p r e s s e d  by  my  Lo r d  the  Ho n ' b l e  the  

Ch i e f  Ju s t i c e ,  the  lea r n e d  Ad v o c a t e  Ge n e r a l  an d  my  ot h e r  co l l e a g u e s  at  the  

Ba r  on  th i s  sa d  oc c a s i o n  to  mo u r n  the  de a t h  of  Mr.  Ju s t i c e  G.  A.  Pa u n i k a r ,  

the  fo rm e r  Jud g e  of  th i s  Hi g h  co u r t .   In  hi s  de a t h  we  ha v e  los t  an  ab l e  jur i s t ,  

a  hum a n i t a r i a n  an d  ab o v e  al l  a  ge n t l e m a n .

I  on  be h a l f  of  my s e l f  an d  the  Bom b a y  Inc o r p o r a t e d  La w  So c i e t y  

co n v e y  my  he a r t f e l t  co n d o l e n c e s  to  the  mem b e r s  of  hi s  be r e a v e d  fam i l y .  

Ma y  hi s  sou l  re s t  is  pe a c e .


